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DIELIT

REVISED

VIDHAM SO HA

LIST OF BUSINESS

1994 /agrahayana 29, 1916 (saka)

2. 00 P

"”‘T]ONu

: Questions ¢ntered in a scparate list to be asked

and answers given.

SPECIAL MENTIONS

25 ‘ Matters to be
List.,
B Shri Ram Bhaj:

Shri Ramvir Singh

MOTION

Bidhuri :

to move the felluwing:

"hat this

House do agroeo with the sixth

Report of the Business Advisory Committe
presented to the Hcuse on 19,12.1994 "

MOT ION

——

4, Shri Rajendra Gupta (Malviya Nagar):
Shri Darshan Kumar Bahl:

to move the following:

"That thisg

raisced by Mombors given in a separate

House do aareo with the Fourth Repert

2

3 of tne Privat.: Mombors' ills and Resolutions
presented to the Housc: on 19,12.1904 0
CALLING 2TSNTION
5. | I shri Nand Kishore ¢arg to o 11 ¢l attention o

Ba Kumari Purnima S<thi to rais.

Tax Do pwrtmrnt and for Jif

MOTION UNDZR RULE 153

Finance Minister to the situation arising out of strike
called by traders of Delhi against alleged ram
curruption in Sale
in not issuing of otntutorx forms like 5T'-1 and sr-35
aqd non-rationalisation ef Salos Tax structure

pant

ficulties

A matter for discussion

on the funds carmarked for th: woelfare and dovelop-
mental activities of women which are presently
utilised for the purpose earmarked and being d

should be

made ava

ilable for the beneficiaries

which they arce moant.

.- " shri Ramvi
discussion

aut horised

Delhi,
12 ,December, 1994 .

SHORT. D

r Singh
on the

colonies

URATICN DIXUSSION

nct
iverted
ftor

2idhuri to raise short duration
failure of the Delhi Government in
providing civic amenities in un-authorised colmnies
and J.J.Culonies and also in regularising the un-

constructed before March,

P.N.GUPTA
S ,(3" ST ARY

1993 ele,

s



